1 306

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 435 OF 2023

IN THE MATTER OF:
JASBIR SINGH ...APPLICANT
VERSUS
STATE OF U.P. & OTHERS ...RESPONDENTS
INDEX
S NO. PARTICULARS PAGE

NOS.

1. SUPPLEMENTARY REPLY ON BEHALF OF
RESPONDENT NO. 7 (S.J.P GLOBAL LIMITED) IN
COMPLIANCE WITH ORDER DATED 22.11.2024 3-11
ALONG WITH AFFIDAVIT

2. |ANNEXURE R-1

TRUE COPY OF EIA NOTIFICATION DATED
14.09.2006 ISSUED BY  MINISTRY OF
ENVIRONMENT, FOREST & CLIMATE CHANGE

3. |ANNEXURE R-2

TRUE COPY OF NOTIFICATION S.O. 5733(E)
DATED 14.11.2018 ISSUED BY MINISTRY orF| 84-91
ENVIRONMENT, FOREST & CLIMATE CHANGE

4. ANNEXURE R-3
TRUE COPY OF NOTIFICATION S.0. 5736(E) 97-95
DATED 15.11.2018 ISSUED BY MINISTRY OF
ENVIRONMENT, FOREST & CLIMATE CHANGE

5. ANNEXURE R4
TRUE COPY OF THE BRIEF SUMMARY OF THE 96
LAND AREA, PLOTTED SALEABLE AREA AND
HOUSES BUILT-UP AREA.

6. ANNEXURE R-5
COPY OF CERTIFICATE OF COST ISSUED BY 97
SACHIN ANIL AGGARWAL & CO. (CHARTERED
ACCOUNTANTS) DATED 11.01.2025

12-83




307 2

7. PROOF OF SERVICE 98

THROUGH

g 7 /4 (/’/

SUMEER SODHI
COUNSEL FOR RESPONDENT NO.7
32, GROUND FLOOR, UDAY PARK,
SOUTH EXTENSION PART - II,
NEW DELHI - 110049
EMAIL: OFFICE@VSALEGAL.IN
MOBILE NO. +91-9811558580
PLACE: NEW DELHI
DATE: 13 .01.2025



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 435 OF 2023

IN THE MATTER OF:

JASBIR SINGH ...APPLICANT
VERSUS

STATE OF U.P. & OTHERS ...RESPONDENTS

SUPPLEMENTARY REPLY ON BEHALF OF RESPONDENT NO. 7

(S.J.P GLOBAL LIMITED) IN COMPLIANCE WITH ORDER DATED

22.11.2024

1.

The present supplementary is being filed in compliance of the
directions passed by this Hon'ble Tribunal vide order dated 22.11.2024
whereby Respondent No.7 was granted two weeks time to place on
record certain facts relating to the total built-up area of the project and

its project cost.

The present built-up area of the project in question comprising only
298 residential units is 19,197.7 square meters, as already stated in the
additional reply dated 08.11.2024. It is pertinent to mention that as per
the provisions of the Environment Impact Assessment (EIA)
Notification dated 14.09.2006, requirement of EC (Environmental
Clearance) was only required for projects having "built-up area >

20,000 sq.mtrs"
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3.

It is respectfully submitted that as per the said EIA Notification, 2006
dated 14.09.2006, the "built-up area" was defined as follows:
(built up area for covered conmstruction; in the case of
facilities open to the sky, it will be the activity area).
True copy of the EIA notification dated EIA Notification, 2006 dated

14.09.2006 is annexed herewith and marked as Annexure R-1.

Thereafter, the Ministry of Environment, Forest and Climate Change
subsequently issued a notification bearing no. S.O. 5733(E) dated
14.11.2018 which inter alia provided that local bodies such as
Municipalities, Development Authorities and District Panchayats shall
stipulate environmental conditions while granting
occupancy/completion certificate for buildings having "built-up area >
20,000 sq mtrs and < 50,000 sq mitrs".

True copy of the notification dated 14.11.2018 is annexed herewith and

marked as Annexure R-2.

. The very next day, on 15.11.2018, the Ministry issued another

notification bearing no. S.O. 5736(E) further amending certain
provisions including the definition of “Built up area” under Clause 8

(a) of Schedule I, which was amended as follows.
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Note-1 "built-up area" for the purpose of this notification is the
built-up or covered area on all the floors put together including
its basement and other service areas, which are proposed in the
buildings or construction projects. Note-2 (The projects or
activities shall not include industrial sheds, educational
institutions, hospitals and hostels for educational institutions.)"
True copy of the notification dated 15.11.2018 is annexed herewith and

marked as Annexure R-3.

. It is pertinent to mention that as per the original EIA Notification,
2006, the term "built-up area" did not include all floors put together
including basement and other services area, and the only requirement
as per the EIA Notification dated 14.09.2006 was in relation to built up

area for covered construction.

. It is respectfully submitted that the provisions of the notification
bearing no. S.O. 5736(E) dated 15.11.2018 are not retrospective in
nature in so far as the construction work for the said residential colony
only began after obtaining the consent to establish (NOC) from UPPCB
vide letter dated 15.02.2012. At the time of establishment, there was no

provision of law which required the answering respondent to include
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all floors put together, service and the basement area in the definition

of “Built-up Area”

. Without prejudice to the above, be that as it may, in the interest of full

disclosure and transparency, the built-up area of the project, even if
calculated as per the definition provided in the notification bearing no.
S.O. 5736(E) dated 15.11.2018, is still 19,197.7 Sq. meter, as
evidenced by the summary provided by the answering report.. The
summary clearly shows that the total constructed built-up area for the
298 units (22 Type-A duplex houses, 25 Type-B duplex houses, 235
Type-D simplex houses, and 16 Type-F simplex houses) is 19,197.7
square meters. True copy of the Brief Summary of the Land Area,
Plotted Saleable Area and Houses Built-up Area is annexed herewith

and marked as Annexure R-4.

. It is further submitted that the answering respondent has not caused any

environmental damage whatsoever as alleged. All necessary
environmental safeguards and compliances were duly adhered to
during the entire project lifecycle. There has been no adverse findings

recorded by any of the statutory authorities on this count.
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10.Insofar as disclosure of the project cost is concerned, it is submitted

11.

that in absence of any damage to the environment, and in light of the
fact that the built-up area of the project in question was below the
threshold limit prescribed under the EIA Notification, 2006 as it
existed at the relevant time, the disclosure of cost becomes irrelevant

and has no bearing on the merits of the present proceedings.

Moreover, the Hon'ble Supreme Court in Benzo Chem Industrial
Private Limited vs Arvind Manohar Mah ajan & Ors., 2024 SCC
OnLine SC 3543 has categorically held that "generation of revenue
would have no nexus with the amount of penalty to be ascertained for
environmental damages and methodology to be adopted by the Hon’ble
Tribunal cannot be mechanical and has to be in terms of the damage
caused to the Environment by the Project Proponent. The relevant

excerpt is reproduced below:

10. We could have allowed the appeal on this short ground,
however, the further part of the order i.e. paragraph 15
makes an interesting reading. The learned NGT held that the
appellant is liable to pay environmental damages. However,
while computing the said damages, the only methodology that

has been adopted by the learned NGT is that as per the
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information which is available in the public domain the
revenue range of the appellant is between 100 Crores to 500
Crores. It is therefore found that the penalty of Rs. 25 Crores
would be commensurated with the revenue. Firstly, there is a
vast difference between 100 Crores and 500 Crores. Secondly,
if the learned NGT had relied on the information available in
the public domain, then it would not be difficult for it to come
out with the exact figure. In any case, the generation of
revenue would have no nexus with the amount of penalty to be
ascertained for environmental damages. It is further to be
noted that the learned NGT found the appellant to be guilty of
violations, the least that was expected from the NGT is to give

a notice to the appellant before imposing such a heavy

penalty.

11. With deep anguish we have to say that the methodology
adopted by the learned NGT for imposing penalty is totally

unknown to the principles of law.

12.Be that as it may, in the spirit of transparency and to assist this
Hon'ble Tribunal, the answering respondent hereby discloses that the

total estimated project cost incurred on Project Shri Radha Floorance
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(Residential) for Development of land bearing Khasra no. 844, 845,
846, 847, 848, 850, 851, 867, 868, 869, 870 and 871 situated at
Mauza Sunrakh Bangar, Vrindavan Tehsil- Mathura, District-
Mathura, PIN- 281121, being developed and constructed by the
answering respondent is approximately Rs. 38.96 crores (Rupees
Thirty-Eight Crores and Ninety-Six Lakhs only). True copy of the
certificate of cost issued by Sachin Anil Aggarwal & Co. (Chartered
Accountants) dated 11.01.2025 is annexed herewith and marked as

Annexure R-5.

PRAYER
In view of the above submissions, it is most humbly prayed that this Hon'ble
Tribunal may be pleased to:
a) Take the present supplementary reply on record,
b) Pass such further orders as may be deemed just and proper in the facts

and circumstances of the present case.

P !
THROUGH __ \)_)Jy/ -

SUMEER SODHI

COUNSEL FOR RESPONDENT NO.7
32, GROUND FLOOR, UDAY PARK,
SOUTH EXTENSION PART - II,
NEW DELHI - 110049

EMAIL: OFFICE@VSALEGAL.IN
MOBILE NO. +91-9811558580

£

Dated: 13.01.2025
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_t . 'FORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

e ; NOTAﬁ!AL .
NOJFRIALR "\ ORIGINAL APPLICATION NO. 435 OF 2023

]“I-IE"!M ATTER OF:

=71 [ 2488k SINGH ... APPLICANT
VERSUS
STATE OF U.P. & OTHERS ...RESPONDENTS

- AFFIDAVIT
2K lft‘c]’rai(’-lﬁ."il_l_glmL S/o Mr. Devendra Kumar, aged about 38 years Office at SPJ

ahl.td. 111 Shri Jamuna Dham. Govardhan Road. Mathura 281004 do hereby

O solemnty afficm and declare as under:

I. That I am named as Respondent No. 7 in the instant matter and deponent
herein and 1 have gone through the accompanying supplementary reply

which has been drafted by my counsel under my instructions.

2. That the contents of all paragraphs of the reply so far these relate to facts are
true to my knowledge. while the legal contents thereof are true to my beliel

on information received and believed to be true.

3 That the annexures attached to the instant supplementary reply are true
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copies of the original documents.

4. That the contents of the affidavit are true and correct (o best of my

knowledge and nothing material has been concealed therefrom

VERIFICATION

s-abgve-named deponent. do hereby verify that contents of my aforesaid

»

~aflidavit are true and correct and nothing material has been concealed therefrom.

Verified at Mathura on this _13th  day January of 2025.

DEPONENT
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14th September, 2006 - «

$.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
imposing certain restrictions and prohibitions on new projects or activities, or on the expansion or modernization of existing
projacis or activities based on their potential environmental impacts as indicated in the Schedule to the notification, being
undertaken in any part of India', unless prior environmental clearance has been accorded in accordance with the objectives
of National Environmment Policy as approved by the Union Cabizet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Union Territory Level Environment Impact Assessment Authority
{SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adinénistration concerned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this motificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii} vide number
5.0.:1324(H), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
theraby withfin a period of sixty days from the date on which copies of Gazette containing the said nolification were made
available to the public ; -

And whereas, copies of the said notification were made available to the public on 15"
‘September, 2005;

And whereas, all objections and suggestions received in response to the above
imentigned draft notification have been duly considered by the Ceritral Government;

~ 'Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1926 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, ~xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifigation.

'tneludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which' shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
levet the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment. Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either .a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
' Environmental Impact Assessment process shall be the Chairman of the SEIAA.

) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constltutmg the
authority).

(7 All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorizatioh of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(ii)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance  from the Central Government in the Ministry of Environment and
Forests- (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(iit)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior

" environmental clearance from the State/Union territory Environment Impact Assessment

Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC a Category ‘B’ project shall
be treated as a Category ‘A’ project; ‘
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5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category "A” and Category "B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a} {The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

{(by  The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State ¢r Union territory for reasens of administrative convenience and cost.

(¢) The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of the EAC and SEAC. concerned. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought. for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days tp the applicant. who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall function on the prineiple of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application secking prior cnvironmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification of prospective site(s) for the project and/or activities to
which' the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form [A, a copy of the
conceptual plan shall be provided. instead of the pre-feasibility report.

. &
7. $tages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B’ projects and activities)
» Stage (2) Scoping

® Stage (3) Public Consultation

» Stage (4) Appraisal

1. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stagc will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’ and reémaining projects shall be termed
Category ‘B2’ and will not require 4n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time,

II. Stage (2) - Scoping:

(i) “Scoping™: refers to the process'by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of

_Category ‘Bl’ projects or activities, including applications for expansion and/or modernization

and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or -
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form IA including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Commitiee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available

‘with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All

projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert

* Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days

of the receipt of Form 1. In the case of Category' A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

" days of the receipt of Form I, the Terms of Reference suggested by the applicant shall be

deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(i) ~ Applications for prior environmental clearance may be rejected by the regulatory
authority conicerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant * in writing within sixty days of the receipt of the application,

II1. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concemns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B! projects or activities shall undertake
Public Consultation, except the following:- : :

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

. (¢) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects-and Townships
(item 8).

. (e)  all Category ‘B2’ projects and activities.

(H) all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(ii) .The Public Consultation shall ordinarily have two components comprising of:-

(2) .a public hearing at the site or in its close proximity- district wise, to be carried out in the
manngr prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(i) : the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB}) or the Union territory Poltution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

{iv) in case the State Pollution Control Board or the Union territory Poliution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the reguiatory authority, 1o
complete the process within a further period of forty five days,.

(v)  Ifthe public agency or authority nominated under the sub paragraph (ii1} above reports to
the regulatory authority concerned that owing to the local situation, it is not possibie to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely iexpressed, it shall report the facts in detail o the concerned regulatory authority, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe~ EIA report prepared in the format given in Appendix I[IA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
leally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means. -

(vii) | After completion of the public consultation the applicant shall address all the material
envrronmental concerns expressed during this process, and make appropriate changes in the draft
EIA ahd EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authonty for appralsal The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation. :

1V. Stage (4) - Ap'p'raisai-

)] Appralsal means. the detalled scrutmy by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the publlc consultatlons including publtc hearing proceedings, submitted by the
applicant to the regulatory ‘authority concemned -for grant of environmental clearance. This
appraisal shall be made by Expert Appralsal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shail make categorical recommendations to the regulatory
authority concerned elther for grant of prior environmental clearance on stlpulated terms and
conditions, or rejection of the application for prlor environmental clearance, together with
reasons for the same.

(i)  The appralsal of all prOJects or activities which are not requ:red to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as apphcable any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committée or State Level Expert Appraisat Committee concerned.

(iii) The appralsal of an applicatlon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appra:sal Comm:ttee concerned within sixty days of the receipt of the fi nal
Environment impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision wrthln the next fificen days .The prescribed procedure
for appraisal is given in Appendix Vi o ‘

7(ii). Prior Environmental Clearance (EQ) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seekmg prior enwronmental clearance for expansmn with increase in the
production capacity’ beyond the capacrty for which prior environmental clearance has been
grantl:d under this notification or with increasé in either lease area or production capacity in the
case of mining prOJects oor for the modernization of an existing unit with increase in the total -
production capacity beyond the threshold limnit prescribed in the Schedule to this notification
through change in process and or technology or mvolvmg a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Apprarsal Committee within sixty days, who will decide on the due diligence.
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nec¢ssary including preparation of EIA and public consultations and the apphcatlon shall be
appqalqed accordingly for grant of environmental clearance.

9

‘ S.Glg-ant or Rejection of Prior Environmental Clearance (EC):

()~ The regulaiory authority shall consider the recommendations of the EAC or SEAC
conderned and convey its decision to the applicant within forty five days of the receipt of the
recojnmendations of the Expert Appraisal Committee or State Level Expert Appraisal
+ Committee concerned or in other words within one hundred and five days of the receipt of the
* final Environment Impact Assessment Report, and where Environment impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
* requisite documents, except as provided below.

(if) The regulatory authority shall normally accept the recommendations of the Expert
Apprisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
~ Apprpisal Committee concerned, the regulatory authority shall request reconsideration by the
. Expeft Appraisal Committee or State Level Expert Appraisal Committee concemed within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
' Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
; intimption of this decision shall be simultaneously conveyed to the applicant. The Expert
t Apprgisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
-consigler the observations of the regulatory authority and fumish its views on the same within a
“furthgr period of sixty days. The decision of the regulatory authority after considering the views
rof the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority concemned within the next
‘thirty days.

(iii) | In the event that the decision of the regulatory authority is not communicated to the
tapplicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
’:applic'hnt may proceed as if the environment clearance sought for has been granted or denied by
'the :;jgulatory authority in terms of the final recommendations of the Expert Appraisal
‘Commjittee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
reccommendations of the Expert Appraisal Commitice or State Level Expert Appraisal
tom ittee concerned shall be public documents.

{v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
Sequemlally dependent on such clearance eather due to a requirement of law, or for necessary
techmeaf reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make
the aleication liable for rejection, and cancellation of prior environmental clearance granted on
that bagis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
I}earing to the applicant, and following the principles of natural justice.

2900 GlI/2006—6B
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9. Validity of Environmental Clearance (EC)

L

The “Validity of Environmental Clearance” is meant the period from which a prior
environmenta} clearanc¢ is granted by the regulatory authority, or may be presumed by ‘the
apphcant to have been granted under sub paragraph (iv) of paragraph7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the _vahdlty period, together with an
updated Form 1, and Supplementary Form [A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appralsal
Committee or State Level Expert Appraisal Commlttee as the case may be.

10. Post Environmental Clearance Monitoring:

1

(i) It shall be inandatory for the project management to submit haif-yearly compliance- reports

~in respect of the stipulated prior: environmental c!earance terms and conditions in hard and soft

I*' December of each calendar year.

»

CO[JICS to the regulatory authority concerned on 1*' June and

(i) All such compliance reports 5ubm|tted by the pro1ect management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The [atest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

11. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a spec:ﬁc prOJect or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmenta! clearance’ was initially granted. and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA thiﬁcaﬁeﬁ,‘ 1994, tilt disposal of pending cases:

From the date of final’ pubizcatlon of 'this notification the Environment Impact
Assessment (E1A) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded
except in suppress:on of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requmng prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceedmg one year from the date of issue of

. this notification.
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. i
SCHEDULE
(See paragraph 2 and 7)
LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
' Category with threshold limit Couditions if any
Preject o* Activity
_ A B
| Mining, extraction of natural resources and power generation (for a specified
i production capacity)
H
A | 2 (3) “4) (3)
1(a) Yf[ining of minerals| > 50 ha. of mining lease area <50 ha General Condition
i ' 2 5 ha .of mining| shall apply
| Asbestos mining irrespective of| lease area. Note :
j mining area Mineral prospecting
! (not involving
i drilling) are exempted
provided " the
concession areas
have got previous
clearance for physical
: survey
i(b} Offshore and | All projects Note
onshore oit and gas Exploration  Surveys
e?(ploration, (not involving driiling)
development & are exempted provided
ptoduction the concession areas
' have pgot previous
clearance for physical
survey ’
1(c) River Valley, (i) = 50 MW hydroelectric| (i) < 50 MW > 25 General Condition shall
projects power generation; MW hydroelectric |apply
(ii} = 10,000 ha. of culturable| power generation;
command area (i)} < 10,000 ha. of
culturable command
! area
1(d) | Thermal  Power|> 500 MW (coal/lignite/naphta| < 500 MW |General Condition shail
Plants & gas based); ' (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and| gas based),
all other fuels -) <50 MW
2 SMW (Pet coke
.diesel and all other
fuels )
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(L)) 2) 3 . 4) &)
1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal wasﬁeries = 1 miltion ton/annum | <Imillion ton/annum [General Condition  shal}
' throughput of coal throughput of coal pply
| (If located within mining
Erea the proposal shatl be
ppraised together with the
. : mining proposal) . .
2(b) | Mineral > 0.1million ton/anhum | < 0.lmillion " ton/annum|General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation .shall
be appraised together for
grant of clearance)
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3 Materiais Production
— ] I -
i @ e @ T &
3(a) | Metallurgical a)Primary w
i industries (ferrous ! metallurgical industry ’
. & non ferrous) I
: All projects |
| |
b) Sponge iron ! i
manufacturing Sponge iron |General  Condition  shall|
> 200TPD manufacturing lappty  for  Sponge  iron
: <2007TPD ‘?manufacturing
1 ¢)Secondary |

i

| ‘

[

13 b) | Cement plants > 0
. | tonnes/annum

‘metallurgical
processing indusiry

All texic and heavy

metal producing units
= 20,000 tonnes
/annum

Secondary 'Eneta!lurgical!:
processing industry \

i.JAll toxic |
andheavymetal producing i
units i ,‘
i |

|

| 1

{!

<20,000 tonnes
fannum

ii.)All other ‘
on —toxic - : ;
secondary  metallurgical | |
processing industries ' ;

>5000 tonnes/annum ‘

million

production capacity

| P
<1.0 million |General  Condition  shall|
tonnes/annum  production |apply
capacity. All Stand alone|

grinding units

|
|
|
|
|
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4 Materials Processing
1) 2) 3) @ Kt)]
‘4(a) | Petroleum refining| All projects - -
industry
4(b) Coke oven plants * | >2.50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
[ 4(c) | Asbestos milling| All projects - -
anid asbestos based| - ' ,
products ' : ‘ . .
4(d) | Chlor-aikali 2300 TPD production] <300 TPD pmductlon Specific Condition  shall |
: industry capacityor a  unit| capacity apply
located out sidé the[and located within a] o
notified industrial area/| notified mdustnal area/| No new. Mercury Cell
estate estate based plants will be
permitted and  existing
‘units converting to
membrane cell technology
are cxempted from this
Notification
4(e) Soda ash Industry | All projects ' - -
4( Leather/skin/hide | New projects outside| All néw or expansion of| Specific condition shall
processing the industrial area or| projects located within a} apply
industry expansion of existing{ notified industrial ' areas
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) | Chemical Ail projects - -
' fertilizers '
5(b) | Pesticides industry] All units producing| - .
and pesticide | technical grade
specific ' pesticides
| intermediates
(exciuding
' formulations)
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(1)

@)

&)

)

()

4(c)

| Petro-chemical
§ complexes
f {(industries

based
on processing of
petroleum

fractions & natural
gas and/or
reforming to
aromatics)

All projects

i@)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

5o~

Petrochemical

based processing
{processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

Synthetic organic
chemicals industry
(dyes & dye
| intermediates; bulk
jdrugs and
intermediates
icxciuding
'formulations;
;synthetic rubbers;
‘basic organic
chemicals,  other
/synthetic  organic
«chemicals and
ichemical
fintermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

5@)

Distilleries

(DAl Molasses based
distilleries

(i) Al Cane juice/
non-molasses based
distilleries 230 KLD

All Cane  juice/mon-
molasses based distilleries

<30KLD

I

General Condition

apply

shall

5(h)

Integrated  paint

All projects

General ‘ Condition
apply

shall

industry
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()

2)

(3)

“

()

5¢)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

-

Pulp
and

Pulp&
manuficturing i

manufacturing

Paper
ndustry

Paper
industry  without
manufacturing

manufacturing

pulp

General
apply

Condition

shall

54)

Sugar Industry

2 5000 tcd cane crushing

capacity

General

apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces STPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/

_petrochemical
-products),  passing

through
parks
/sanctuaries/coral
reefs /ecologically

national

sensitive areas
including LNG
Terminal

All projects

2000 GI/2006—7A
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L (2) 3) 1G] 3)
| 6(b) | Isolated storage &! - All projects General Condition  $hall
handling of apply
hazardous
chemicals (As per
threshold planning
guantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
17 Physical Infrastructure including Environmental Services
7(a) Air ports Al projects -
7(b) All ship breakingi All-projects - -
yards  including
ship breaking units
| 7(e) - |iIndustrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/|in  the  proposed| at least one Category B
areas, export| industrial estate falls| industry and area <500f Note:
processing Zones| under the Category A,| ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha -and not
Economic Zones| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather| irrespective of the area. require clearance.
Complexes. ‘
Industrial estates with
area greater than 500 )
ha, and housing at least| Industrial estates of area>
one Category  B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities | All facilities having land |General Condition  shall
hazardous  waste| having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)
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(1) 2 _ (3) (O] : 3 :
7(e) Ports, Harbours | » 5 million TPA of{ <5 million TPA, of cargo|General Condition shall
cargo handling | handling capacity and/or | apply ' .
capacity (excluding | ports/ harbours =10,000.
fishing harbours) TPA of fish handling
capacity
ki) Highways i) New National High| i) New State High ways; |General- Condition shall
. ways; and and : apply )
ii)  Expansion  of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving = additional | additional right of way
right of way greater| greater than 20m
"I than 20m involving| involving land
land acquisition and | acquisition. :
passing through’ more
than one State.
7(2) Agrial ropeways All projects General Condition  shall
apply
7(b) Common Al projects - General Condition  shalt
Effluent 1apply '
Treatment Plants 1
(CETPs)
T() Common All projects General Condition  shall
Municipal Solid Toppty .
Waste
Management
Facility
(CMSWMF)
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(). @) &) L @) il &
8 ! Building /Construction projects/Area Development projects and Townghiips
8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs.  of; construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| ~ All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
. rojects. , >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of® (i) Protected Areas notified under the Wild

Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution-

Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv} inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e), 5(f).
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such  ‘estates /complexes will not be required to take prior environmental
tlearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for viclation of the same throughout the life of the
‘complex/estate). '

[No, J-11013/56/2004-IA-TI(D)]

R. CHANDRAMOHAN, 1. Secy.
APPENDIX I

(See paragraph - 6)

FORM 1

(I Basic Information
Name of the Project;
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:
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Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for rineral exploration, length for linear transport
infrastructure, generation capacity for power geheration elc.,)

(D) Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locahty (topography, land use, changes

in water bodies, etc.)

Details thereof (with
approximate quantities /rates,
S.No. Information/Checklist confirmation Yes/No wherever possible) with source
: : - of information data
1.1 . Permanent or temporary change in land use,| :
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetatlon and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore
' houses, soil testing?
1.5 Construction works?
1.6 - Demolition works?
1.7 1emporary sites used for construction works
or
housing of construction workers?
1.8 Above ground buildings, structures or
L earthworks including linear structures, cut |
nd :
fill or excavations
1.9 Underground works including mining - or
) funneling?
1.10 Reclamation works? -
1.11 ~  Dredging?
1.12 Offshore structures? |
1.13 Production and manufacturing processes?
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h
1.14 - [Facilities for storage of goods or materials? }
1.15 Facilities for treatment or disposal of solid .
waste or liquid effluents?
[.16 Facilities for long term housing of ﬂ
operational workers?
117 New road, rail or sea traffic during Al
canstruction or operation?
1.18 New road, rail, air waterborne or other N
~ fransport infrastructure including new or
altered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport
rolites or infrastructure leading to changes in
traffic
movements?
1.20 New or diverted transmission lines or
| pipelines? | :
[.21 Imboundmcnt, damming, culverting,
redlignment or other changes to the
hydrology of watercourses or aquifers?
1.22 Stream crossings?
1.23 Abstraction or transfers of water form ground
or surface waters? _M
1.24 Changes in water bodies or the land surface
| affecting drainage or run-off?
1.25 ransport of personnel or materials for
| construction, operation or decommissioning? .
[1.26 Long-term dismantling or decommissioning
or testoration works?
1.27  Ongoing activity during decommissioning
which could have an impact on the
environment?
1.28 Influx of people to an area in either
temporarily or permanently? | _
1.29 Introduction of aiien species?
1.30 Loss of native species or genetic diversity? ]
1.31 Any other actions? J
2. Use of Natural resources for comstruction or operation of the Project (such as land, 4
water, materials.or energy, especially any resources which are non-renewable or in ¢
short supply): ~ S
Details thereof (with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha) , RUE
IRUE COPY
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122 Water (expected source & competing users)
| unit: KLD
:2.3 Minerals (MT)
24 Construction material — stone, aggregates,
and / soil (expected source — MT)
2.5 Forests and timber (source -- MT) .
2.6 Energy including electricity and fuels
(source, competing users) Unit:- fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate
standard units)
3. Use, storage, transport, handling or production of substances or materials,
“which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.
Details  thereof (with
_ approximate
S.No. Information/Checklist confirmation Yes/No | quantities/rates, wherever
' possible) with source of
information data
3.1 Use of substances = or - materials, which are :
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and :
water supplies) e
32 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
3.3 Aftect the welfare of people e.g. by changing living
conditions? :
34 ~ [Vulnerable groups of people who could be affected
by the project e.g. hospital patients, .children, the
elderly etc.,
3.5 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (MT/month)
Details. thereof (with
approximate _
$.No. Information/Checklist confirmation Yes/No quantities/rates, wherever

possible) with source of
information data

Spoil, overburden or mine wastes
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4.2 Municipal waste (domestic and or commercial
wastes)

4.3 fazardous wastes (as per Hazardous Waste

Management Rules)
44 Other industrial process wastes
4.5 Surplus product
4.6 ‘Sewage sludge or other sludge from effluent

Areatment
4.7 "Construction or demolition wastes ' -

|

4.8 ‘Redundant machinery or equipment
49 T Contaminated soils or other materials '
4.10 Agricultural wastes
4.11 Other solid wastes

5. Release of poilutants or any hazardous, toxic or noxious substances to air

(Kg/hr)
Details  thereof  (with
approximate , .
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
: possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
‘stationary or mobile sources

5.2 Emissions from production processes i
53 ‘Emissions from materials handling including '
.storage or transport

5.4 ‘Emissions from construction activities including 1 !
n plantand equipment ‘ '
5.5 Dust or odours from handling of materials

| including construction materials, sewage and ‘ i
[ waste ! |
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
islash materials, construction debris)
5.8 F missions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate '
quantities/rates, wherever

S.No. Information/Checklist confirmation possible} with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines, :

ventilation plant, crushers '

6.2 From industrial or similar processes )

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic
6.6 From lighting or cooling systems
6.7 From any other sources
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7. Risks o contaminatina o)

grognd Or Into sewers,

- §.No.,

laformation/Checkdist coadivmiiinn

sand or water from rolex «;;;5 o

e
Lyt
&
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o
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poilutants into thy

vir e walers, groandwater, coasiel woalers or the sea:

H ;. .
fo tperect

. )
Y

L) wiTh oseuwe of
dfl £ u*édid o

7 ifrom handiing, storage, . or spll!a{,u ofif»
hazardous maicrials l ,
. i
7.2 From discharge of sewaye o other effluents to) '
J water or the land {expecies v e and place of 1 .
, discharga) ‘
i
| -
! |
S e 1 : e
T3 {By deposition of poliutanss omittad to air into the}
land or into water ‘
|
— 1 P e r———— — —rm——— L :— - e e e T
74 | From any othar sources J ‘
| | |
— | S S e S
7.5 |15 there a risk of long term i up of pollutants in| 1, i
{ . : !
the environment from these  sources? J |
| _ _ Lo ]
3. Risk of accidents du hig consiraction or operaticn of ta Sroject, which eould
affect human health < ¢ e eavironment
. S e e e S
! | T thereof  {with'
_ = ! ayeximate
! 5.No. Information/Checklist ¢ :iiration Yes/Ne | suaniizies/rates, wherever
i g}u‘s‘%!-)i,,} with source cf) .
; | iaformaticn data :
X i ;
A From explosicns, s.olliag Fezs efc from storage, § -
: handling, use c¢r pm-ja_acz:;:q of hazardous !
substances U I e
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ould the project be atfecied by
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9. Factors which should be considered (such as consequential dévelopment) which

“could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality :

8. No.

Information/Checklist confirmation

YeslN 0

Details  thereof (with
approximate

'| quantities/rates, wherever

possible) with source of
information data

9.1

Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

» Supporting infrastructure (roads, power supply,
waste or waste water treatment, efc.)

*  housing development
*  extractive industries
»  supply industries

-+ other

9.2

Lead to after-use of the site, which could havean
impact on the environment

9.3

Set a precedent for later developments

9.4

Have cumulative effects due to proximity to other
existing or planned projects with similar effects

(I1I) Environmental Sensitivity

S.No.

Areas

Name/

Identity

Aerial distance (within 15
km.)

Proposed project location
bourdary

Areas protected under international conventions,
national or local legisiation for their ecological,
landscape, cultural or-other related value
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

4 [ Inland, coastal, marine or underground waters

5 State, National boundaries

6 ‘Routes or facilities used by the public for access

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
thospitals, schools, places of worship, community
racilities)

h‘-esources

'k»restry, agriculture, fisheries, tourism, minerals)

iAreas containing important, high quality or scarce

(ground water _resources, surface resources,

Areas alrea—dy sul;jected o pollution or
environmental damage. (those where existing legal
énvironmental standards  are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence,  landslides, erosion,
flooding ‘

or exireme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies
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APPENDIX IT
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS '

(Project proponents are reqlured to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & momtormg programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)'

[.1. Will the existing landuse get significantly altered from the project that is. not consistent
with - the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the:site (mdlcaxlng levels & contours). to
appropriate scales. If not available attach only-conceptual plans.

1.2. List out all the major project requirements in terms of the land area, bullt up area, water
consumption, power requirement, connectivity, commumty facilities, parking needs etc.

1.3. What are the likely impacts of the proposed actwnty on the ex:stlng facilities adjacent to
the proposed site? (Such as open spaces, commumty fac;llttes detalls of the exnstmg landuse
disturbance to the local ecology). :

1.4. Will there be any significant land djsturbance. resuiting. in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given) . o
1.5. Will the proposal involve alteration of natural drainage systems? (Give detalls on a
contour map showing the natural drainage near the proposed prcuect site)

1.6. What are the quantities of earthwork involved in the construct:on acnwty-cuttmg, filling,
reclamation etc. (Give details of the guantities of earthwork involved, transport of fill
materials from outside the site etc.) '

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during constructton including the construction
labour and the means of disposal) : -

2. WATER ENVIRONMENT

2.1. Give the totai quantlty of water requlrement for the proposed project w1th thc breakup of
requirements for various uses. How will the water requirement met‘? State the sources &
quantities and furnish a water balance statement.
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2.3 What is the quality of woo ndired, in case, the supply s ot Som a monicipel sowoe?

wravide physical, chomical Hobagial charactoristics with oo 37 o er caality)
2.4 How muoch of the sover roguirement can be met fGom the secyeling of treated
wastewaler? (Give the doioils 1o afities, sonrces and usape)

i

2.3, Will there be diversinn of water from other users? {(Please rroioss the impacts of the
project on other existing uses and Guantities of consumption)

2.6. What is the incremental potlution load from wastewater eencrated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity’) '

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on'the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way? '

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indqcation contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the guantities of wastewater generation, treatment capacities with

technology & facilities for recycling and disposal) ‘

2.14. Give details of dual plumbing system if treated waste used is uscd for flushing of toilets
or any other use.

3. VEGETATION

3.1, 1s there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Will the censtruction invelve extensive clearing or medification of vegetation?  (Provide

a detailed account of the trees & vegetation affected by the project)

3.3. What are the measarces proposed to be taken to minimize the likely impacts on imponant
site features {Give details of propoesal for tree plantation, landscaping, creation of water bodies
etc along with a faycut plan o an appropriate scale) ' :

4. FAUNA

4.1. Ts there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
parriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide detaiis.

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase atmiospheric concentraticn of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic gencraticn as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Will the proposal create shortage of parking snace for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal resuit in any changes to the demégraphic structurg of  local
population? Provide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3, Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cuitural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2, What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the buiiding? llustrate the
applications made in the proposed project. :

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-clirnates? Provide
a salf assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components. :

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans. '

- 9.11. If you are uSing glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration, -

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. 1t will state the steps to be taken in case of emergency such as accidents at the site
including fire. ‘

APPENDIX I11
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction _ *  Purpose of the report

« ldentification of project & project proponent

+ Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried '
-out (As per Terms of Reference)

2. Project Description »  Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following;

» Type of project

+  Need for the project'

. Location (maps showing general location, specific
location, project boundary & project site layout)
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T Size or magmtude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation
. » Technology and process description

» Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which glve
| information important for ElA purpose

+  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk
of technological failure

Description of  the|+  Study area, period, components & methodology

Environment _
. Establishment of baseline for valued environmental
- components, as identified in the scope

'+ Base maps of all environmental components

|
|
\
|
Anticipated K Details of Investigated Environmental impacts due to
Environmental Impacts project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project

. Measures for minimizring and / or offsetting adverse
impacts identified

. [rreversible and Irretrievable commitments of
environmental components

«  Assessment of significance of impacts (Criteria for .
i determining significance, Assigning significance)

+  Mitigation measures

Analysis of Alternatives| « - In case, the scoping exercise results in need for
(Technology alternatives:
& Site)

+  Description of each alternative
+  Summary of adverse impacts of each alternative ,

+  Mitigation measures proposed for each alternative and

«  Selection of altemative
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6. Environmental +  Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,

frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

7. [ Additional Studics |+ Public Consultation
« Risk assessment

»  Social Impact Assessment. R&R Action Plans

8. Project Benefits e Improvements in the physical infrastructure
Improvements in the social infrastructure
Employment potential —skilled; semi-skilled and

unskilled.
) . Other tangible benefits
9. Environmental Cost | If recommended at the Scoping stage -
Benefit Analysis
10. | EMP e Descrlptlon of the administrative aspects of cnsurmg

that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

11 Summary & Conclusion | » Overall justification for implementation ofthe project
(This will constitute the
summary of the EIA]

Exp]anatlon of how, adverse effects have been

Report ) | mitigated
}
12, Disclosure Of? ) The names of the Consultants engaged with their
; Consultants engaged ; brief resume and nature of Consultancy rendered
APPENDIX IIT A

(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A- 4
~ sizg pages at the maximum. [t should necessarily cover in brief the following Chapters of the
full EIA Report: - '

| Pro;ect Descnptlon '

o

Description of the Env :ronment

Anticipated Environmental impacts and mitigatioh measures

o

Environmental Monitoring Programme

Ln

Additional Studies

Project Benefits

= o

Environment Management Plan
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APPENDIX IV
{See¢ paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Poilution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
angd an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of

Rdference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange |

to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EJA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

1

(@) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(©) District Industries Office

(d Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
indpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Dethi.

24 The SPCB or UTPCC concerned  shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the

Summary of the draft Environmental Impact Assessment report (Appendix 111 A) for
inspection in select offices or public libraries or panchavats etc. They shall also additionally
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make avaiiable a copy of the draft Environmental Impact 'As_sessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses; '

3.2 The advertisement shall also inform the public about the piaces or offices where

thé public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and oniy on the recommendation of the
concerned District Magistrate the postponement shali be notified to the public through the
samie National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

34  In the above exceptionai circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary .of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under

3.1 above.

4.0 The Panel

4+  The District Magistrate or his or her representative not below the rank of an

Additional ‘District Magistrate assisted by & representatwe of SPCB or UTPCC, shali
supervise and preside over the entire public hearing process.

5.0 Videography
5.1 The SPCB or UTPCC shali arrange to video fiim the entire proceedings. A copy

of the videotape or a CD shall be enciosed with the public hearing proceedings whiie
forwarding it to the Reguiatory Authority concerned.

6.0 Proceedings ‘
6.1 . The attendance of all those who are present at the venue shail be noted and

annexed with the ﬁnal proceedings.
6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant  shall initiate the proceedings with a presentation
on.the project and the Summary EIA report. ' :

‘ : i
6.4 Every persorr present at the venue shall be granted the opportunity to seek

information or p&ariﬁcations on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall atso display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

“date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . '

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
{See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

t. The applicant shail apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (ohe)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hcarlng'
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shali be made on the basis of the prescribed application Form. i
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
‘the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions. for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the comipetent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

- 5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of

the meeting and displayed on the website of the concerned regulatory authority. In case

the project or activity is recommended fur grant of EC, then the minutes shall clearly list

out the specific environmental safeguards and conditions. In case the recommendations
. are for rejection, the reasons for the same shall also be explicitly stated.

- APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT

1. - The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professmnals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
).or (v) a University degree , followed by 2 years of formal training in a University or Service.
Academy (e.g. MBA/IAS/IFS). In selecting the individual professxonals experience gamed by
them in their respective fields will be taken note of.

Expert A professxonal fulfilling the above eligibility criteria with at ]east 15 yeats of relevant
experience in the field, or with an advanced degree (e g. Ph. D) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed

up to 75 years
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

I Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Manag?ment of Process/Operations/Facilities in the relevant sectors.
. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (ElAs) and preparation of Environmental
Managé¢ment Plans (EMPs) and other Management plans and who have wide expertise and
knowletige of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management

. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. . The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expért in management or public administraticn with wide experience in the relevant
develogment sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member. inciuding Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to explr\ of the tenure without cause
and proper enquiry.

Printed by the Manager, Govi ol india Press, Ring Road, Mayapurn, New Dois @ hiiss
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IR & TRty
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|. 4516] 73 faoett, Guar, Taw@R 14, 2018 /TiHh 23, 1940
No. 4516] NEW DELHI, WEDNESDAY, NOVEMBER 14, 2018/KARTIKA 23, 1940

TG, a9 S ST TRadq JAreq
FATerg==T

T2 fEett, 14 Tava7, 2018

F1.3. 5733(3).—ha 1T T, FTTTTRT THTTTS/FATIT THTOTT AT Heed o TF THAL0T (HTE)
srfarfa=e, 1986 (1986 FT 29) FT &XT 23 FIXT W& ATHAT FT TART FLd gU 9ad ofq=T dfed 20,000> = f
Hex & 50,000 = Hiex o & WHT &= arer waq qn qAuir ahEsEen i 20,000> &R #iew 7
1,50,000 =1 Hex T F sh=nfRre ret, oreafors wemst, sreaaret siw Sreaforr qeersit % gravarEt & day
# gfxferg ® 7o fAfAfds waiawor o|t % e & gAtea we & forg Tomfeuty, s srieson, S
AEATerRTSA, TRt ITTEaReoT, TS =i &l STie TeATaiierg Hvdl & |

TiRfdre
st T fAwior & ferg waiacoftr ad

(&roft : waw = fAmior aRasET Ar et fEsE aESET s e 20,000> &9 #iew & 50,000 &R Hiew
T AT AT eaforen derrt & o si=nies, deators gearsh, serdrar G2t i st & o 20,000
7 HieT ¥ 1,50,000 a7 Hiex)

w . ATEAT qgfaTeiiy o

(1) @) 3

1. FAATHIT TAT T Feor ST F AATIAT TATE HT TATHT A F (10 THfdaH T TOTeAT FHT
TETETd AT ST =R | G O e w1 # e § g
ST ATl TS ool | aTgT ST il AT dgl aF ST |
T I FAT A A a7 Fwier i Aty @i & Ao 3o
Jgfd T @S Fed J9T I97 oI 9949 F U =% &9, 9r90-
T, ATERT 3T 7T AGATT QTET Sl TUTTerdt ¥ Tafa g |
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A9 SET T FAT &, THAdF A & e G o
SITOAT | 7 & FF F2ls 3T 902 0 AT AT |

EEESER |-

FUT A HAAA, T FAAT AT HLHAT F o0 U FYOF o7 3T
ST FEATead il AT AT |

% waTg ATe AT HATHT F AT TA F AUAAT B ITART FT
AL T ST AR |

FUT S HHAT I TN IUATAT F ITAET FT A0 647
STET AT | qfE TATHT IATATEAT F IUaer Iuerse At af ar
STELT FAshTe Aiee W IATATEr 2016 F AT ASTOT 3% AT
% forw aef=ra I F7 srgEeer T ST /1R |

FUT T H=AT AT HT @1 ST 360 ST T Sa9TFHam § Tar
T &= % wfe o= g9 3t de 97 are o« i uE G Ay
AEFLTAFAT T AU FHAT F IAdH UF =TS AT T 3T
FOAT STOAT | 39 &A1 |, &l -5 AT q1eq 7@l &, G99
TTTErRTET o STHIET [T -5 =l {AawreT =l il STt |

Tt f=Tst gag ST a% e g8 |

ST Waq ITWITAT § TAT JUTAT F7 T F7 20 Tiaed gor
AT TATAATT AT | 7 T F7 50 TIAeT AT« F 67 I3, a7
SATHT, ASERT TTATIE I TATAAT T THAT SITUIT |

EEITEAERT)

I ATFAY — SAIFAL F TAFIT H FAgTsas a1 5 o g2+
THIS | TAT A T AAT-TT 77 3T oF {1 6 A7eAqT Hr
ST TR |

ST — UF &30 § S@f T €S dea% qel g, qgi AAaEe
STTE TOTTorAT HEATa it AT AT | ASERT F THIFT g
FATAT TTH(A AT TOTAT T FRTAT [2AT ST | & T J99
BT ST afg =T F7 T TANT AT ST AR | AfT s errtera
g :#TT FHT HHTE TTAHTHT F AT § [eara Har smom
&ftas 71 afgd Tz Taas ofree & RAawer T8 Fr a8l Awe
HATAT, Feald A e ST aFiaeor  STfeaifEehr e
(Frfro=Essn) F das T Has g T #99, 2013 F
SATY UHT, T e Aeaqriea & s |

I aforeg (wag) fFaw, 2016 For f-srafere (weye) e,
2016 T TRz AT (Tga) 7w, 2016 FT FqaTas ar
STTUATT |

3(F)

Tt T SAfa® 7 F T I AT AAAL FT ATITFT 905 5l
T s, e forw arfespa =@t & a1 afaad =7 7
s ot eeee B s

3(=)

gfafas aft =af<s #r 0.3 FFeRme & =Faw q9ar are Sfas
TS e/ AT @ET R FAT AR |

TSI AT S F oAl G qAT Fe (SHART) FT oA
gfafera frar strom | Tt § UF waw A 39E e ST
ferfra &, 38 Trog Sefieeft 7 srpater fm sto |

ATITSIL TAT ATAT & T THI FaeqT # AT UHHTST STTe
(TTEET) T AT BT |

Rofe &fie & 1 Ifdad TAqed AFaT 5T FA/FATHT AT
It T ST e fasreft Ieurae it gft F27 7q "IY, 797
FAAT TAHLONT FoTT, ST AT STTere T, T TEATIAT T SATORAT |
FATOTTST TAT FEATTT FTAAT T TH ST =T 7T AT T FHIA 6 (o
FTAT T AA ITATAT 6T ATIFATIAT, ST A At 2,
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I ATET G il ZEAEAT T FTOIAT | AT g3t & forg ofF
TATHAT ATAT TH T T HF I 7g TreL ared aredl r
faremriver it STt 7 |

o feoreat & 4ffra are Remea it dwerar anfaer it st
e BTz & qaat S8 93 AfHEFor, dSenii, I AT
uaed, aqta et i sraer, G & afis swr s &
AT H UL 3T AW T FATR FT TART Fioh qaA41 § Ho(l
TUT T AT A7 ST § | dard, et o g7 ¥ A
ST fafafeat & srqam 20 |

T AT T 15T TTOI/EAT0T A7 STTATeat v sryersi, 599 T

ST T IFAT &, F UF qAd F GG FEa gord 0 T FA 5
foro wie/aas a1 o TFiT ST w1 graerae B S |

TS ST HEATWT qAT T TH ST 6 TOET HT 20 TFerd 7T
FAT TAT qT T ATRAT GO AT TATHT A= 3ITfAfer v
FUATIATY, STET Fal IYAH AATHIT TAT & &l O TA9 gl It
T ST T T AT ST ST q7T F 37 67 Sqgem fy JTf |

221, =ArHT, =T HIAHTT AR § TATER aEe Tt w7
IYANT HEHTOT AT WA 7 9 F F7 20 Tiaerd & forw smfera
ZRM, THF Faud FATEUN, Gl 22, ATI-0g-9T ATad Fhie
(TuHT) wETRve, AT S F sAiw, difed W F sarw o
T T T TTHAT A 7 |

FATZUL T ITANT THA-THT T TAT HLTTET FATSOL STIEF=AT
F.T. 763(3F) ATEE 14 fdae, 1999 F IqAT F AL HAHTT
H fwtor ATt % w0 § fFar ST =/ |

5. AT OTET 37T eate

HRATT Il T AT T AT AT I IL FSH JATT 6T AT
ITRT 3T 372 5o 21T (0T Ty w=+h) oo s =mfRw
et qaT ITEm FETd 9= 4o oqFT Il & faAr @ A
STTUATT |

Gl q&T AT ¥q AT FIAATT AT 3% FATAL AT Hl5 o FAATT
TTRAT, TSTE T & BT &1, AT Al STET ST |

AT TaF T T SATE 997 7 S918 7 1/3 i dferFaw 10
HTe % ITETed g |

T fE T Tt ST | AT JTOsT |

& QT IUANT HIAATT T T TS A% 290 & o0 THETar 8
Tafsta T ST |

T AT A AT o F2rE g &= | giafug gnt |

Tfawtor areft siw srafere Faer ffeea o= % faw derfia B
ST T gg® e et i @i dqafie w1 der
Ttatug g0 |

Freft arger v "fRwtor Al siv sEtore sr=arfea & famr o s
% forw efia A5l &1 STuat |

AT 3T eawq wAfr® AhRAT 3T e wue fega g
STUTETT e[ ST ITART T I AT = T SO |

e, &3 3T =T AT IO AATUZ I AT < a1 & 77
zorer & foro srafRe o Sy

Faoie Y FOETE i Tl Fara % o s et s
IT=-ATEE Tdg AT Gl T T g Fi AT & oI TATH ST HT
IEERIERER IS

Teft eaeq sfiw "o ufors, eawq sfiw wfAwior srafery o,
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2016 & ITSET & AL AATRAT [T SO |

FAmToT Tqeft O% wrAwa qAr fAutr annt siv At = A a9,
IATA 3T FATS AT g T FIA AT el & § FHraed aet
AN T TE ATEH 3T4 FIT AT |

Y AT [UrET % H9g H A % TLF A9 TS F AIAR g

T g &y ST

5(%F) SHE & sAteAfT sfiT gvaETad ared A FATS A0, a9 T
S TRAAT #ATAT FRT AT T FILAT AIAH F ITGGT F
TTAT 2T

6. gha &= gt 80 [ Hiex #it g7 F forw #7 & F7 UF T2 THT ITH

TFAT T AT AT | 26 3297 F Forw Breram vt f et
T SOt | Zefter STrfa % e i SrerfAewar & St =3iew |

6(%) Sgr TSt fit Ferd araeTF g1,1:3 F AU # TiagE g
AT TAF TF IS Fl F22 6 (o0 3 qTET HT FEET TAT I TE-
TETH FEAT BT

7. T T TR Y HETERT AT, TEHI, TH AAT T AL AAT F o wwArhAT = T 20
HHHTeT &1 T2 9% T AT H GIET AT AT | ZqH
eifa &= & aqfea &1 & dSr G S 7R #67 e 1w
TEATET ATeqrd & AT & FAA THH [AETANT AT S

TR |

8. RIECELE T (T AT =TT Traefierdr TsT SqaTad & qre e
Y JTOAT (A=A T A FE AT F 39, Tgia wnaeft
fRrgia % aqaTe (T Uwars) |

[T, /. 3-49/2017-T2 0 II-AT]
e 2o, w4k afa
fRoqur . & e aa F T, 9w L 9@ 3, 3U-uT (i) § ' #.a.1533(3) aiiE 14 e,
2006 T TRTfAra foh 71w o s Terready wemrem fMwrferfera wwearsit g & -
FT.9M. 1949.(37) aTEe 13 794, 2006 ;
AT, 1737.() T 11 s<pav, 2007 ;
1.3, 3067.(37) arde 1 fagew, 2009 ;
1.3, 695 .(37) aTE 4 310, 2011 ;
FT.3M. 156 (1) a8 25 Sa<T, 2012 ;
T3, 2896 (31) FTEE 13 fawaw, 2012 ;
AT, 674(37) T 13 114, 2013 ;
T, 2204(3) TG 19 AT, 2013 ;
1.3, 2555(3T) aTiE 21 3[Ted, 2013 ;
1.3, 2559(37) AT 22 3T, 2013;
.M. 2731 (37) FTE 9 fFqew, 2013 ;
1.3, 562(37) AT 26 At 2014 ;
AT, 637(3F) T 28 HEaT, 2014 ;
.3, 1599(3T) AT 25 9, 2014 ;
T3, 2601 (37) TG 7 o<paT, 2014 ;
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16.  FT.3M. 2600(3N) TEIE 9 FHAT, 2014 ;
17.  #1.3W. 3252(%) arre 22 fawew, 2014 ;
18.  #T.3T. 382(3) ATIE 3 HLas, 2015 ;
19. 1.3 811(37) aTd@ 23 714, 2015 ;
20. .M. 996(37) ATEE 10 i, 2015 ;
21. LA 1142(3) arre 17 191, 2015 ;
22. T3 11441(31) arrg 29 19, 2015 ;
23. WM. 1834(3F) AE 6 JaT%, 2015 ;
24.  F.M. 2571(3T) AT 31 sFTEd, 2015 ;
25, W 2572(H) aTE 14 fadew, 2015 ;
26. .3, 141(37) e 15 SAa7T, 2015 ;
27. .31, 648(3T) AT 3 9T, 2016 ;

28. .M. 2269(3T) ATEE 1 JT%, 2016 ;
29. W 2944(%) ariE 14 fadaw, 2016 ;
30. .3 3518(3r) aTéie 23 794, 2016 ;
31. .M. 3999(3T) qTEIE 23 FAaY, 2016 ;
32. 3. 4241 (31) ardie 30 faHaw, 2016 ;
33. .M. 3611(37) aErE 25 JAT%, 2018 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th November, 2018

S.0. 5733(E).—In cxercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986
(29 of 1986), the Central Government hereby delegates the power to local bodies such as Municipalities, Development
Authorities, District Panchayatsas the case may be,to ensure the compliance of the environmental conditions as specified
in the Appendix in respect of building or construction projects with built-up area >20,000 sq. mtrs. To 50,000 sq. mitrs.
and industrial sheds, educational institutions, hospitalsand hostels for educational institutions>20,000 sqmupto 1,50,000
sqm along with building permissionand to ensure that the conditions specified in Appendix are complied with, before
granting the occupation certificate/completion certificate.

APPENDIX
Environmental Conditions for Buildings and Constructions

(Category: Building or Construction projects or Area Development projects and Townships> 20,000 to <50,000
Square meters as well as for industrial sheds, educational institutions, hospitals and hostels for educational
institutionsfrom 20,000 sq.mto<1,50,000 sq.m)

S.N. MEDIUM ENVIRONMENTAL CONDITIONS
@ (2) A
1 Topography and | The natural drain system shall be maintained for ensuring unrestricted flow of
Natural water. No construction shall be allowed to obstruct the natural drainage through
Drainage the site. No construction is allowed on wetland and water bodies. Check dams,

bio-swales, landscape, and other sustainable urban drainage systems (SUDS) are
allowed for maintaining the drainage pattern and to harvest rain water.

Buildings shall be designed to follow the natural topography as much as
possible. Minimum cutting and filling should be done.

2 Water A complete plan for rain water harvesting, water efficiency and conservation
Conservation, should be prepared and implemented.
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Rain Water Use of water efficient appliances should be promoted with low flow fixtures or
Harvesting and Sensors.
Ground Water The local bye-law provisions on rain water harvesting should be followed. If
Recharge local bye-law provision is not available, adequate provision for storage and

recharge should be followed as per the Ministry of Urban Development Model
Building Bye-laws, 2016.

A rain water harvesting plan needs to be designed where the recharge bores of
minimum one recharge bore per 5,000 square meters of built up area and storage
capacity of minimum one day of total fresh water requirement shall be provided.
In areas where ground water recharge is not feasible, the rain water should be
harvested and stored for reuse. The ground water shall not be withdrawn without
approval from the Competent Authority.

All recharge should be limited to shallow aquifer.

2(a) At least 20 per cent of the open spaces as required by the local building bye-
laws shall be pervious. Use of Grass pavers, paver blocks, landscape etc. with at
least 50 per cent opening in pavingwhich would be considered as pervious

surface.
3 Waste Solid waste: Separate wet and dry bins must be provided in each unit and at the
Management ground level for facilitating segregation of waste.

Sewage: Onsite sewage treatment of capacity of treating 100 per cent waste
water to be installed. Treated waste water shall be reused on site for landscape,
flushing, cooling tower, and other end-uses. Excess treated water shall be
discharged as per statutory norms notified by Ministry of Environment, Forest
and Climate Change. Natural treatment systems shall be promoted.

Sludge from the onsite sewage treatment, including septic tanks, shall be
collected, conveyed and disposed as per the Ministry of Urban Development,

Central Public Health and Environmental Engineering
Organisation(CPHEEO)Manual on Sewerage and Sewage Treatment Systems,
2013.

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016
shall be followed.

3 (a) All non-biodegradable waste shall be handed over to authorized recyclers for
which a written tie up must be done with the authorized recyclers.

3(b) Organic waste compost/ Vermiculture pit with a minimum capacityof 0.3 kg per
person per day must be installed.

4 Energy Compliance with the Energy Conservation Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Buildings in the States which have notified
their own ECBC, shall comply with the State ECBC.

Outdoor and common area lighting shall be Light Emitting Diode (LED).
Concept of passive solar design that minimize energy consumption in buildings
by using design elements, such as building orientation, landscaping, efficient
building envelope, appropriate fenestration, increased day lighting design and
thermal mass etc. shall be incorporated in the building design.

Wall, window, and roof u-values shall be as per ECBC specifications.

4 (a) Solar, wind or other Renewable Energy shall be installed to meet clectricity
generation equivalent to 1 per cent of the demand load or as per the state level/
local building bye-laws requirement, whichever is higher.

4 (b) Solar water heating shall be provided to meet 20 per cent of the hot water
demand of the commercial and institutional building or as per the requirement of
the local building bye-laws, whichever is higher. Residential buildings are also
recommended to meet its hot water demand from solar water heaters, as far as
possible.

4 (¢) Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20 per cent of the construction material
quantity. These include flyash bricks, hollow bricks, Autoclaved Aerated
Concrete (AAC), Fly Ash Lime Gypsum blocks, Compressed earth blocks, and
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other environment friendly materials.

Fly ash should be used as building material in the construction as per the
provisions of the Fly Ash Notification,S.0. 763(E) dated 14" September, 1999
as amended from time to time.

5 Air Quality and
Noise

Roads leading to or at construction sites must be paved and blacktopped (i.e.
metallic roads).

No excavation of soil shall be carried out without adequate dust mitigation
measures in place.

No loose soil or sand or Construction & Demolition Waste or any other
construction material that causes dust shall be left uncovered.

Wind-breaker of appropriate height i.e. 1/3rd of the building height and
maximum up to 10 meters shall be provided.

Water sprinkling system shall be put in place.

Dust mitigation measures shall be displayed prominently at the construction site
for easy public viewing.

Grinding and cutting of building materials in open area shall be prohibited.
Construction material and waste should be stored only within earmarked area
and road side storage of construction material and waste shall be prohibited.

No uncovered vehicles carrying construction material and waste shall be
permitted.

Construction and Demolition Waste processing and disposal site shall be
identified and required dust mitigation measures be notified at the site

Dust, smoke and other air pollution prevention measures shall be provided for
the building as well as the site.

Wet jet shall be provided for grinding and stone cutting.

Unpaved surfaces and loose soil shall be adequately sprinkled with water to
suppress dust.

All demolition and construction waste shall be managed as per the provisions of
the Construction and Demolition Waste Rules 2016.

All workers working at the construction site and involved in loading, unloading,
carriage of construction material and construction debris or working in any area
with dust pollution shall be provided with dust mask.

For indoor air quality the ventilation provisions as per National Building Code
of India.

5 (a)

The location of the Genset and exhaust pipe height shall be as per the provisions
of the statutory norms notified by Ministry of Environment, Forest and Climate
Change

The Genset installed for the project shall follow the emission limits, noise limits
and general conditions notified by Ministry of Environment, Forest and Climate
Change vide GSR 281(E) dated 7th March 2016 as amended from time to time.

6 Green Cover

A minimum of 1 tree for every 80 sq.mt. of land should be planted and
maintained. The existing trees will be counted for this purpose. Preference
should be given to planting native species.

6 (a)

Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e.
planting of 3 trees for every 1 tree that is cut) shall be done and maintained.

7 Top
preservation
reuse

Soil
and

Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads, paved areas, and external services.

It should be stockpiled appropriately in designated areas and reapplied during
plantation of the proposed vegetation on site.

8 Transport

The building plan shall be aligned with the approved comprehensive mobility
plan (as per Ministry of Housing and Urban Affairs best practices guidelines
(URDPFI)).

[F. No 3-49/2017-IA.11I-Pt]
JIGMET TAKPA, Jt. Secy.
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Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14" September, 2006 and subsequently amended vide the following numbers: -

1. S.0. 1949 (E) dated the 13th November, 2006
2. S.0. 1737 (E) dated the 11th October, 2007;
3. S.0. 3067 (E) dated the 1st December, 2009;
4. S.0. 695 (E) dated the 4th April, 2011;

5. S.0. 156 (E) dated the 25th January, 2012;

6. S.0. 2896 (E) dated the 13th December, 2012;
7. S.0. 674 (E) dated the 13th March, 2013;

8. S.0.2204 (E) dated the 19th July 2013;

9. S.0.2555 (E) dated the 21st August, 2013;
10.  S.0. 2559 (E) dated the 22nd August, 2013;
11.  S.0. 2731 (E) dated the 9th September, 2013;
12.  S.0. 562 (E) dated the 26th February, 2014;
13.  S.O. 637 (E) dated the 28th February, 2014;
14.  S.0. 1599 (E) dated the 25th June, 2014;

15.  S.0. 2601 (E) dated the 7th October, 2014;

16. S.0.2600 (E) dated the 9th October, 2014

17.  S.0. 3252 (E) dated the 22nd December, 2014;
18.  S.0. 382 (E) dated the 3rd. February, 2015;
19. S.0O. 811 (E) dated the 23rd. March, 2015;

20. S.0.996 (E) dated the 10th April, 2015;

21.  S.O. 1142 (E) dated the 17th April, 2015;

22.  S.0. 1141 (E) dated the 29th April, 2015;

23.  S.0. 1834 (E) dated the 6th July, 2015;

24.  S.0. 2571 (E) dated the 31st August, 2015;
25. S.0.2572 (E) dated the 14th September, 2015;
26. S.0. 141 (E) dated the 15th January, 2016;
27.  S.0. 648 (E) dated the 3rd March, 2016;

28.  S.0. 2269(E) dated the 1st July, 2016;

29.  S.0. 2944(E) dated the 14th September, 2016;
30. S.0. 3518 (E) dated 23rd November 2016;

31. S.0. 3999 (E) dated the 9th December, 2016;
32.  S.0. 4241(E) dated the 30th December, 2016; and
33.  S.0.3611(E) dated the 25th July, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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IR | YehTiITa
PUBLISHED BY AUTHORITY
. 4519] =g facett, Jg@faar, Faw@R 15, 2018 /@IidE 24, 1940
No. 4519] NEW DELHI, THURSDAY, NOVEMBER 15, 2018/KARTIKA 24, 1940

qqiaur, a9 X SHary IRadT qared
Ffg=aT

7% e, 15 79w, 2018

FT.IA.5736(3H).-- T TLHT F qehTelid TATEL0 AT a9 FATAT Kl SATALAAT |, A3 1533(37) aira
14 Rrqeae, 2006 1 ¥ G w47 F forw agfeaor (@) fFaw, 1986 * fAaw 5 F sufa=w (3) F @< (F) F 919
gfea wataer (@zeron) srfafaem, 1986 fit amwr 3 FT ITamT (1) 3% SHE (2) F @< (v) 5T Y& gARFFT T AT
FIA U AL, 1132(37), ara 13 974, 2018 FIT YT 30 0 &, AT % 0T § I ATAGAAT F TH19 6¥
aréra 7 60 Tt it srafyr 3 i, 39 stral & e saa yarfag g it gareEr of, e e gema st Fo
TTE

Y HfT TR G I TS ATAGAAT o oy § g qft svardi ofiw gaAmal o 9v9% w9 ¥ fF=e w2 foran
TATE

I, AT FET TR, Tioq g (Feerw) A, 1986 ¥ fAaw 5 F sufagw (3) ¥ @ (%) F Ay ufsq
TAtaLoT (HeTT) Afafaw, 1986 (1986 =T 29) ¥ &mer 3 Ft ITLTT (1) 3T ITUTT (2) F T (v) 5T Te<I gAFAT H7
TIRT Fd g, I ATAG=AT H Foferid o dengs #edt 8, a97q -

(i) 3% srfarg=aT , 877 14 % o w2 fAeferfRa war soa, srafq -

"4 T FEE Tar-arTtedr, fGEm i ¢ e 9=rag qe & et 9 969y
e arefeafaat & Fatia w4, sfeg=mr #7157, 5733(37) i@ 14 93w, 2018 # fafAfas
A 77 fRwior afieser & forg [Afa &= > 20,000 &+ #iex i < 50,000 &R Hiex grm qor
s ore, deAfirs deamat, sreraret i defors Seere F foro AT e > 20,000 T ¥
<1,50,000 3t ez ZAI 1"

6685 G1/2018 3 "'RU E C PY
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(ii) ST ¥, W 8 v 3wH "ated wiafsat & v av Awferfeaa #g o wfatsat wt srusft, st -
(1) 2) (3) (4) (9)
"8 W= fAmior o "famtor afarsmret 4r o Bame grEisHret i A F® Ay et 9, deafurs
TEITAY, STEqaredt 3T Srerforss georat F forw gremas
8(%F) Wﬁwi‘*’ﬁ? @t g > | e 1 == afaEEET ® swEew F oo AT
EfuT 50,000 =NTHTER | e ue, a9l 9« & us qrg ey AT o
¥ < 1,50,000 | sr=zmied e, foeE siasta ot auHe «ff 2,
THET ST e fmior qor @ty g §
JETEd 2 |
feoqur 2 gfasETet o1 GRrReTat F eata
et =, A= geem, eErare @i
Srerfores TeaTl o for grATaTe At ST |
feoqur 3: FTeTTOr ord AT ALY FRAT
8(@) T T g BT o 7 < | 39 5T & a9 smsarad A AR afEsEr
fasrm 1 50.000 T e e fawe ot & o oateer
CIRSIERIE NS iy dr iy | AT R S oy e Soft % ww A
qTI-ATT SeAforn T [T
dend ¥ o . .
A ae, AT e Ay | (SO0 ¢ EETIO o1 AR TE g
Feafors  werTy, > 50 AT
FEqaT AT
grerfors  weurTet
& ferg graaT
[T, . 3-49/2017-35. 111t
RTHE 2T, S afua
feoqur g MEw, wa F T, sErhTeen, 9w 1, @ 3 3uEs (i) # #.e. 1533(3), are 14 e, 2006 #

TERIFArT o T o i qeqsarq fAaferfea et & g genfea o T -

1. .. 1949(37), AT 13 F9FT, 2006;

. LA 1737(3), IR 11 g, 2007,

. 1.3, 3067(3r), AT 1 fREwEw, 2009 ;

2

3

4. AT, 695(3), AT 4 5, 2011 ;

5. .. 156(3), AT 25 SadT, 2012 ;
6

. I3, 2896(3r), aTirE 13 fimwaT, 2012 ;

7. FLAT. 674(3), arirE 13 91+, 2013 ;

8. .. 2204(3), i@ 19 JaTs, 2013 ;
9. FT.3. 2555(37), aTErE 21 3FTE, 2013 ;

10. 1.3, 2559(37), ATETE 22 3[Ted, 2013 ;
11. F1.3M. 2731(31), I 9 v, 2013 ;
12. HT.3M. 562(37), TTIE 26 FLaT, 2014 ;

TRUE C

13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.

1.3

1.3

1.3

RT.3T.

RT3,

RT3,

1.3

1.3

1.3,

1.3,

RT3,

637(31), aTIE 28 ®IELT, 2014 ;
1599(31), aTirE 25 5[, 2014;
2601 (1), aTEE 7 FRET, 2014 ;
2600(3r), aTEE 9 FFIET, 2014 ;
3252(31), ardE 22 fRawaw, 2014 ;
382(a), ATéi@ 3 wEa, 2015 ;
811(3r), aréia 23 Wi, 2015 ;
996(3r), aT<t@ 10 e, 2015 ;
1142(37), aTirE 17 =191, 2015 ;
1141 (1), arére 29 @, 2015 ;
1834(31), ATEE 6 TS, 2015 ;

2571(31), IT4e 31 1%, 2015,

PY
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25. F1.3M. 2572(), arig 14 faawa<, 2015, 30. #F1.3. 3518(21), aTIE 23 AF=IY, 2016 ;

26. FT1.3M. 141(31) 15 =T, 2016, 31. 1.3, 3999(31), aTIE 9 fTETE, 2016 ;

27. 1.9, 648(3) ATE 3 AT, 2016 ; 32, FT.3. 4241(31) T 30 REER, 2016 : 7

28. 1.4, 2269() ATE 1 JTE, 2016 ; 33. FT.31. 3611(z1) AT 25 JTE, 2018 |

29. FT.3M. 2944(37) AT 14 foaww, 2016 ;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th November, 2018

S.0. 5736(E).—Whereas, a draft notification further to amend the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number S.O. 1533(E) dated the 14™ September 2006 was published in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 vide
S.0. 1132(E) dated the 13th March, 2018, inviting objections and suggestions from all the persons likely to be affected
there by, within a period of 60 days from the date of publication of the said notification in the Gazette of India;

And whereas, all objections and suggestions received in response to the said draft notification have been duly
considered by the Central Government;

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the said
notification, namely: -

(i)  inthe said notification, for paragraph 14, the following shall be substituted, namely:-

“14 Local bodies such as Municipalities, Development Authorities and District Panchayats, shall stipulate
environmental conditions while granting building permission, for the Building or Construction projects with built-up
area>20,000 sq. mtrs and<50,000 sq. mtrsandindustrial sheds, educational institutions, hospitals and hostels for
educational institutions from built-up area > 20,000 sqm to <1,50,000 sq.m as specified in Notification S.O. 5733(E)
dated 14" November, 2018”.

(i)  in the Schedule, for item 8 and the entries relating thereto, the following item and entries shall be substituted,
namely: -

)] 2 3 “ ®)

“8 Building or Construction projects or Area Development projects and Townships as well as for industrial
sheds, educational institutions, hospitals and hostels for educational institutions

8 (a) Building or >50,000 sq. | Note-1: The term “built-up area” for the purpose
Construction mtrs. and | of this notification is the built-up or covered area
projects <1,50,000 sq. | on all the floors put together including its
mtrs.of  built- | basement and other service areas, which are
up area proposed in the buildings or construction
projects.Note 2: The projects or activities shall not
include industrial sheds, educational institutions,
hospitals and hostels for educational institutions.

Note 3: General Conditions shall not apply.

8 (b) Townships and >1,50,000 sq. | A project of Township and Area Development
Area mtrs. of built- | Projects covered under this item shall require an

Development
projects as well
as industrial
sheds,

up area and or

covering an
area > 50 ha.

Environment Assessment Report and be appraised
as Category ‘B’ Project.

Note: - General Conditions shall not apply.

TRUE COPY

SIGN.

s AR A R R R YR ST



95

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

educational
institutions,
hospitals
hostels
educational
institutions

and
for

[F. No. 3-49/2017-1A.11I-Pt.]
JIGMET TAKPA, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers:-

—

D A R

e e e e e e
N ok » = o

S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.

1949 (E) dated the 13th November, 2006
1737 (E) dated the 11th October, 2007;
3067 (E) dated the 1st December, 2009;
695 (E) dated the 4th April, 2011;

156 (E) dated the 25th January, 2012;
2896 (E) dated the 13th December, 2012;
674 (E) dated the 13th March, 2013;
2204 (E) dated the 19th July 2013;

2555 (E) dated the 21st August, 2013;
2559 (E) dated the 22nd August, 2013;
2731 (E) dated the 9th September, 2013;
562 (E) dated the 26th February, 2014;
637 (E) dated the 28th February, 2014;
1599 (E) dated the 25th June, 2014,

2601 (E) dated the 7th October, 2014,
2600 (E) dated the 9th October, 2014
3252 (E) dated the 22nd December, 2014,

18.
19.
20.
21.
22.
23.
24.
25.
26.
217.
28.
29.
30.
31.
32.

33.

S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.
S.0.

S.O.
and

S.0.

382 (E) dated the 3rd February, 2015;
811 (E) dated the 23rd March, 2015;

996 (E) dated the 10th April, 2015;

1142 (E) dated the 17th April, 2015;
1141 (E) dated the 29th April, 2015;
1834 (E) dated the 6th July, 2015;

2571 (E) dated the 31st August, 2015;
2572 (E) dated the 14th September, 2015;
141 (E) dated the 15th January, 2016;
648 (E) dated the 3rd March, 2016;
2269(E) dated the 1st July, 2016;
2944(E) dated the 14th September, 2016;
3518 (E) dated 23rd November 2016;
3999 (E) dated the 9th December, 2016;
4241(E) dated the 30th December, 2016;

3611(E) dated the 25th July, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ANNEXURE R-4

PROSPERITY FOR ALL

Brief Summery of the Land Area, Plotted Saleable Area and Houses Built-up Area

PROMOTER: SJP GLOBAL LIMITED 96

(FORMER: SJP REAL ESTATE LIMITED)

REG.ADDRESS: 111, SHRI JAMUNA DHAM, GOVERDHAN CROSSING, MATHURA-281004
PROJECT: SHRI RADHA FLORANCE

PROJECT ADDRESS: SUNRAKH BANGAR, VRINDAVAN, MATHURA-281121

MAP NO: 104/v/10-11

Area as per Approved MIAP

Particulars Area (SQM)
Land Area 94548.88
Road Widening 151.69
Net Plot Area 94397.19
Plotted Area 54785.52
Green Area 14513.71
Open & Pathway 1162.66
Road Area 23935.3
Land Area Per | Total Land Area
T f Unit No. of Uni
ype of Uni 0. of Units Unit (SQM) (sam)
Type-A 22 99.48 2188.56
Type-B 25 84.28 2107.00
Type-C 69 149.11 10288.59
Type-D 338 83.58 28250.04
Type-E 14 165.44 2316.16
Type-F 18 104.19 -1875.42
Odd Size Plots 52 7759.75
Total 538 54785.52 0
Details of the Plots on which construction conducted by the Promoter:
Construct Built i
A d Built C ruct Built |
T f Unit No. of Units Land Ared Par u P:::: : er :Init up Area of Ar‘:s:ir::tﬂ:cl)r u:r Total Built up |
ype ot Uni 0.0 Unit (SQM) e (s Q‘I)VI) Ground Floor Unit (SQM) e Area (SQM)
per Unit (SQM) |
Type-A (Duplex House) 22 99.48 120.13 61.99 58.14 2642.9 ‘
Type-B (Duplex House) 25 84.28 114.51 58.99 55.52 2862.8 |
Type-D (Simplex House) 235 83.58 58.67 54.26 12751.1 |
Type-F (Simplex House) 16 104.19 58.81 58.81 941.0
Total 298 19197.7
Staircase on Ground Floor was not constructed in Simplex Villas. There Stait case Area of 4.41 Sqm has
Note: 1 been short constructed in Simplex Villas.
Company has sold the 240 Units in form of Plots without doing any construction activity thereon and
Note: 2 ) - have done construction of houses on 298 units and thereafter have sold 47 units in form of Duplex
Houses and 251 units in form of Simplex houses.
For SJP Global Limitgd /P, LLTD.
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SACHIN ANIL AGRAWAL & Co.

Chartered Accounts

97 ANNEXURE R-

Head Office : 386,Near Shankar Hospital, General
Ganj, Mathura, Uttar Pradesh-281001

Ph. 8439576520
e-mail : agrawal.sachin1990@gmail.com

CERTIFICATE OF COST

Subject: Certificate of amount incurred on Project: Shri Radha Floorance (Residential) for Development of land bearing Khasra no. 844,
845, 846, 847, 848, 850, 851, 867, 868, 869, 870 and 871 situated at Mauza Sunrakh Bangar, Vrindavan Tehsil- Mathura, District- Mathura ,
PIN- 281121, admeasuring Land Area 94548.88 SQM and Builtup Area- 19197.70 SQM area, being developed and constructed by SJP

Global Limited (Former:- SJP Real Estate Limited)

) SJP GLOBAL LIMITED
PROMOTER NAME: (FORMER: SJP REAL ESTATE LIMITED)
REG.ADDRESS: 111, SHRI JAMUNA DHAM, GOVERDHAN CROSSING, MATHURA-
281004
PROJECT NAME: SHRI RADHA FLORANCE
PROJECT ADDRESS: SUNRAKH BANGAR, VRINDAVAN, MATHURA-281121
MAP NO: 104/V/10-11

Map Sanction Period (Original)

From 10-05-2011 to 09-05-2016

Map Sanction Period (Revised)

From 22-09-2011 to 21-09-2016

Development and Construction Period

F.Y.-11-12to F.Y. -2016-17

Land Area (SQM) 94548.88

Details of the Units Sold and Area Construct

Description Plots Houses Total
No. of Units 240 298 538
Land Area of Units (SQM) 29182 25604 54786
Built-up Area (SQM) 0 19197.7 19197.7
Detail of the Cost of Development and Construction (Amt. in Lakhs)

Particulars Total

Land Cost 587

Approval Fees (MVDA Exp.) 155

Internal Development Cost 656

Houses Construction Cost 2365

Direct Overheads 132

Total Estimated Cost 3896

This certificate is being issued on specific request of M/s. SJIP Global Limited for Submit to the Hon'ble National Green Tribunal. The

certification is based on the information and records for the said period produced before us/me and is true to the best of our/my knowledge

and belief.

Date:11-01-2025
Place: Mathura
UDIN: 25432522BMGLWJ4054
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\Mmal l Office Vsalegal <office@vsalegal.in>

Vmo? of 8@7ﬂ//c£ 78

Supplementary Reply on behalf of Respondent No.7 in OA/435/2023
titled as "Jasbir Singh vs. State of U.P. & Ors."

1 message

Office Vsalegal <office@vsalegal.in> Mon, Jan 13, 2025 at 5:53 PM
To: jasbir032003@gmail.com, ms@uppcb.in, dmmat@nic.in, nagarayuktmathura@gmail.com,
vemvda@rediffmail.com, vemvda2014@gmail.com, secretarycamp@upavp.com, csup@nic.in

Cc: Nikhil Avana <nikhil@vsalegal.in>

Dear Sir/ Ma'am,

Please find attached scanned copy of the Supplementary Reply on behalf of Respondent No.7,
S.J.P Global Limited in the abovecaptioned matter.

Kindly treat this email as due service of the same.

Office of VSA Legal

Counsels for the Respondent No. 7-S.J.P Global Limited
Address - 32, Ground Floor,

Uday Park, South Ex-I,

New Delhi-110049

Phn : +91-11-43541022, +91-11-43514961

Website: www.vsalegal.in

CONFIDENTIALITY NOTE:

This message contains confidential and legally privileged information and communication intended solely
for the use of the addressee(s). Unless you are the addressee or authorised to receive this message for
the addressee(s), you should not use, copy or disclose to anyone this message or any

information contained in this message. If you have received this message in error, please advise the
sender by return at office@vsalegal.in and delete the message. Thank you.

Please consider the environment before printing this email.

_J Supplementary Reply on behalf of SJP Global Ltd.pdf
11302K
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